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Parkinson patient, oldest person booked under India's anti ...
https://www.freepressjournal.in/mumbai/parkinson-patient-oldest-person-booked-under-
indias-anti-terror-laws-remembering-activist-stan-swamy-84-who-passed-away-ahead-
of-bail-hearing

On Monday, July 5, 84-year-old imprisoned activist Stan Swamy took his last breathe as
he had been ailing for quite some time now, having tested positive for COVID-19 and
had been critical in the ICU for some time. The activist, arrested in connection with the
Elgar Parishad-alleged Maoist links case was lodged in Navi Mumbai's Taloja jail.
Swamy passed away at 1.30 pm on Monday. The Bombay High Court bench was
informed about his death by Holy Family hospital's Dr lan D'Souza. He had been shifted
from jail following the HC's order on May 28 this year.

Who is Stan Swamy? All you need to know about the 84-year-old Jharkhand tribal rights
activist and why was he sent to judicial custody

Father Stan Swamy is a Jesuit priest and has been advocating for the land, forest and
labour rights of Jharkhand’s Adivasis for the past three decades. "This includes
questioning the non-implementation of the Fifth Schedule of the Constitution, which
stipulated setting up of a Tribes Advisory Council with members solely of the Adivasi
community for their protection, well-being and development in the state.”

Besides, his work also involves opposition to the setting up of 'land banks', which he
argues would free up land belonging to the community to set up small and big
industries.

He was also a part of the Jharkhand Organisation against Uranium Radiation (JOAR), a
campaign which was run against Uranium Corporation India Limited in 1996. Swamy
has also been working for welfare and rights of displaced people of Bokaro, Santhal
Parganas and Koderma.

Swamy and his co-accused have been charged by the National Investigating Agency
(NIA) as being members of frontal organisations working on behalf of the banned CPI
(Maoists). The case is related to inflammatory speeches made at a conclave held in
Pune on December 31, 2017, which, the police claimed, triggered violence the next day
near the Koregaon-Bhima war memorial located on the outskirts of the western
Maharashtra city.

Stan Swamy, who was jailed in Mumbai, was being treated at the Holy Family Hospital
in Mumbai following a court order on May 28. Last week, the acivist had filed a fresh
plea for bail in the High Court, challenging the stringent conditions for bail to an accused
charged under the Unlawful Activities Prevention Act (UAPA)Act.

Stan Swamy and other accused in the case had repeatedly complained of inadequate
health facilities in the Taloja prison where they had been jailed during their trial. They
had alleged neglect by prison officials in ensuring medical aid, tests, hygiene and social
distancing.
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Swamy, who claims to be suffering from several ailments, including the Parkinson's
disease, had moved the high court earlier this year through advocate Desai, seeking
medical treatment and interim bail on health grounds. He had tested positive for
coronavirus at a private hospital last month and was subsequently shifted to the ICU.
His plea for medical bail and bail on merits was listed for hearing in the high court on
Friday (July 4) but could not be taken up due to paucity of time.

With regards to his health, the National Human Rights Commission (NHRC), which was
looking into the complaint drawing attention to his serious health condition on Sunday
(July 4) had issued a notice to the Chief Secretary, Government of Maharashtra. The
notice has called upon the chief secretary to ensure that every possible effort is made to
provide Stan with proper medical care.
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Continuance of manual scavenging goes against

Constitutional values, violates rights: NHRC chief
https://www.aninews.in/news/national/general-news/continuance-of-manual-
scavenging-goes-against-constitutional-values-violates-rights-nhrc-
chief20210705225114

National Human Rights Commission (NHRC) chairperson Justice A. K. Mishra said on
Monday that the widespread persistence of the practice of manual scavenging, despite
laws and guidelines for its elimination, not only goes against the values of our
Constitution but also violates numerous national and international rights. Manual
scavenging and hazardous cleaning still remain a stinking truth of our nation, he said.
While chairing an online meeting with different stakeholders on 'Manual Scavenging and
Hazardous Cleaning' organized by the Commission today, Mishra said, "It is high time
we make fundamental shift in our approach and adopt more scientific and innovative
technique to end the inhumane, discriminatory and hazardous practice of manual
scavenging." Justice Mishra said that though Swachch Bharat Abhiyan was a
revolutionary step towards eradication of these hazardous practices, but it suffers from
several shortcomings.

According to the National Annual Rural Sanitation Survey 2019-20, only 27.3 per cent of
the toilets surveyed have a double leach pit; 1.1 per cent goes into a sewer while all
others empty into some form of a septic tank or single pits which requires manual
hazardous cleaning. Justice P.C Pant, member of NHRC said, "The toxicity of the
society in the form of denials of basic human rights of manual scavengers needs to be
nullified." Replicating the best practices across selected Municipal Corporations
(Hyderabad, Chennai etc.), and evaluating the impact of mechanisation and technology
on manual scavenging were discussed during the meeting. The group also discussed
various centrally sponsored schemes and programs run by ministries that could be
implemented to fill existing gaps. The NHRC has on many occasions expressed grave
concern on the persistence of the practice of manual scavenging in the past through its
various letters, National Seminars and Regional Workshops, urging the concerned
stakeholders to take adequate steps towards eradicating these hazardous practices.
(ANI)
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Activist Stan Swamy, accused in Elgar Parishad case,

succumbs to cardiac arrest
https://www.hindustantimes.com/india-news/activist-stan-swamy-accused-in-elgar-
parishad-case-succumbs-to-cardiac-arrest-101625478894101.html

Stan Swamy, a human rights activist and an accused in the Elgar Parishad case, died
after suffering a cardiac arrest early on Monday, doctors informed the Bombay High
Court. Eighty-four-year-old Swamy was put on ventilator support at the Holy Family
Hospital on Sunday after he faced severe breathing difficulties with doctors examining
him saying his condition was “critical” due to post-Covid complications.

Ahead of Swamy’s bail hearing on Monday, Dr lan D'souza of the Holy Family Hospital
informed the high court that the activist suffered a cardiac arrest at around 4am. The
hospital, D'souza said, tried to resuscitate Swamy but his condition only deteriorated
and that he was declared dead at 1:30pm.

Mihir Desai, a senior advocate representing Stan Swamy in the high court, called for a
post-mortem of his body. "We have a grievance of gross negligence and hence a post
mortem could be conducted," Desai said to the court, which said it had no words to

express its condolences. Countering this, Dr D'Souza said since the cause of death is
known, a post-mortem is not necessary, adding that a death certificate can be issued.

In such a case, Desai said, Swamy's mortal remains should be handed over to Father
Frazer Mascarenhas who was looking after the priest during the course of his
hospitalisation.

Reacting to the news of Swamy's death, Congress leader Rahul Gandhi said he
deserved "justice and humanness." Kerala chief minister Pinarayi Vijayan, meanwhile,
said it is "unjustifiable" that a man like Swamy had to die in custody.

On May 29, Swamy was shifted from the Taloja Central Jail to the Mumbai-based
private hospital after testing positive for Covid-19. He was arrested on October 8, 2020,
from his home in Ranchi by the National Investigation Agency (NIA) for his alleged role
in the Bhima Koregaon violence, also known as the Elgar Parishad case, and charged
under the stringent Unlawful Activities (Prevention) Act, or UAPA.

Several activists were arrested by the Pune Police in August 2018 in a series of
nationwide raids in connection with the case and are currently awaiting trial.
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NHRC seeks report from CS, DGP
https://www.dailypioneer.com/2021/state-editions/nhrc-seeks-report-from-cs--dgp.html
The National Human Rights Commission (NHRC) has directed the Odisha DGP and
Chief Secretary to look into the case of compensation for a rape victim afresh as per the
Odisha Victim Compensation Scheme and sought a report on detailed steps taken by
the State Government to check, control and prevent the spread of crime against the
women within six weeks. The order of the apex human rights watchdog was passed on
June 29, while adjudicating a petition filed by rights lawyer Radhakanta Tripathy.
Tripathy alleged that on August 9, 2017 Adma Madkami raped a tribal woman on
roadside near MV-84 Village in Malkangiri district. The incident came to light after video
of the same went viral in sociPal media.

The tribal woman was returning from market and fell unconscious on the roadside and
Madkami committed the crime in full public glare. No compensation has been paid to
the victim nor psycho-social counselling provided to her and the video of the heinous act
has not been stopped by the Government machinery from spreading in social media.
Due to failure and inaction of the Government machinery the crimes against women are
rising, Tripathy slammed. Pursuant to the direction of the NHRC, the Superintendent of
Police, Malkanagiri Collector had earlier informed to the NHRC that two cases have
been registered against the accused persons for rape and another for recording and
making the video viral in social media, pending trial in the court.

The report further indicates that the provisions of SC/ST (PoA) Act were not invoked in
the case as both the victim and the accused person belong to ST category. No
compensation till date has been paid to the victim.
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NHRC to Odisha: Why not pay Rs 5 lakh to electrocuted

student’s kin
https://www.newindianexpress.com/states/odisha/2021/jul/05/nhrc-to-odisha-why-not-
pay-rs-5-lakhto-electrocuted-students-kin-2325691.html

The National Human Rights Commission has sought to know from the Chief Secretary
why an ex gratia of Rs 5 lakh be not paid to the kin of an 11-year-old student who died
after an electricity line snapped and fell on her two years ago.

Sneha Garda, an inmate of Deendayal Upadhyaya Residential School of Majhiguda
village under Nabarangpur block was electrocuted in May 2019. She was practising
dance in her hostel premises when the power cable fell on her killing Sneha on the spot.

Basing on a petition filed by Dillip Kumar Das, a rights activist from Bhawanipatna,
NHRC asked the Energy Department to file an affidavit. Subsequently, the Special
Secretary of the Department submitted a report to the Commission. An investigation by
SOUTHCO confirmed that the minor girl died on the spot after coming in contact with
the electricity line.

In a show-cause notice to the Chief Secretary, the NHRC asked why family of the
deceased not be compensated. The Principal Secretary of Energy Department and
Nabarangpur SP were directed to register criminal cases against anybody found
responsible. It also asked for an action taken report by August 27. Sneha, daughter of
Naveen Garda, was a resident of Singsari village under Umerkote block.

One arrested for stealing teak wood

Bhubaneswar: Police on Sunday arrested a man on charges of stealing teak wood
worth "3 lakh. During checking near Palasuni here, Mancheswar police intercepted and
seized the vehicle carrying the wood and arrested its driver Babu Khatua of Gobindapur
in Cuttack district after he was unable to produce any documents.
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Jailed under UAPA in October, activist Fr Stan (84) dies

waiting for bail
https://timesofindia.indiatimes.com/india/jailed-under-uapa-in-october-activist-fr-stan-84-
dies-waiting-for-bail/articleshow/84138459.cms

Stan Swamy, the 84-year-old rights activist-priest who was in custody since October
2020 in the Elgar Parishad case under an antiterror law despite repeated pleas for bail
on grounds of old age and poor health, died at a Mumbai hospital on Monday. His death
was announced by Holy Family Hospital medical director, Dr lan D’'Souza, during a
virtual session of the Bombay high court which was hearing Swamy’s plea for medical
bail. His counsel Mihir Desai had sought an unscheduled hearing at 2.30pm. Cause of
death was a combination of pulmonary complications and Parkinson’s, the doctor
informed the judges. Swamy had developed septicaemia too. He died at 1.24pm after
suffering a cardiac arrest on Sunday at 4.30am, the doctor said. He had not regained
consciousness after being put on the ventilator. The bench of Justices S S Shinde and
NJ Jamadar recorded the news with a “heavy heart”.

When Swamy’s health deteriorated in custody, the HC judges had overridden objections
from the National Investigation Authority and ordered him to be shifted from Taloja
central jail to a private healthcare facility on May 28. The NIA had suggested a
government-run facility to which Swamy had said, “I would rather die here in prison.” He
had tested Covid positive on admission, but recovered.

While tributes poured in for the Jesuit priest and tribal rights champion, social media
was thick with condemnation for the treatment meted out to the activist by the
investigating agency and judiciary. Desai was all praise for the treatment at the hospital.
The HC too acknowledged the care given. Swamy’s lawyer, however, alleged
negligence by jail authorities and questioned the NIA’s conduct in opposing his bail. He
said the agency had not sought even a day’s custody for questioning since his arrest
and incarceration in Taloja prison. The chargesheet against him was filed on October 9,
which meant the investigation was over and he should have been entitled to bail. Desai
said, “There ought to be a probe against the authorities.”

Last year, a special trial court had denied him medical bail and this March it said, given
the seriousness of the allegations against Swamy it had “no hesitation” to conclude that
“the collective interest of the community would outweigh the right of personal liberty of
the applicant notwithstanding his “old age and/or alleged sickness”. In April Swamy
approached the HC to appeal against both orders. On May 28, an HC vacation bench
directed his hospitalisation. He was shifted the same night from Taloja jail, where he
had been lodged since his arrest in Ranchi. NIA had said sending him to a private
hospital may set a “wrong precedent” but HC said given the “peculiar facts and
circumstances of this case,” it was permitting the shift. Fr Swamy’s counsels Desai and
Mihir Joshi had highlighted how he was “unable to stand, eat or visit the toilet” and his
health was “extremely precarious with reduced oxygen saturation and acutely
fluctuating blood pressure”. The HC was informed hospital expenses would be borne by
Fr Swamy. On May 21, while the hearing on his weak condition was on, he had refused
to be shifted to JJ Hospital or even Holy Family. In a virtual interaction from prison, he
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said, “l would prefer to die here (in jail), than go to JJ Hospital.” The NIA had suggested
the JJ prison ward. Swamy had told the court, “I was brought healthy to Taloja jail eight
months back but over a period all my body functions have deteriorated. | cannot eat on
my own, can’t bathe nor walk unsupported. Though | have been getting medicines it has
not helped.” A week on, Desai, asked by the HC to convince Swamy, did so and sought
orders for his shift to Holy Family. The HC while directing Swamy’s hospitalisation for 15
days permitted hospital visits by Fr Frazer Mascarenhas, of St Peter’'s Church. The
hospitalisation was extended till July 6. Desai said Fr Swamy has no family. “The
Jesuits are his only family.” On his request, the HC directed his body be handed over to
Fr Mascarenhas for the last rites in Mumbai.

For the NIA, ASG Anil Singh and state’s public prosecutor Deepak Thakare said they
would abide by HC’s order. Thakare said inquest and post mortem is needed, since the
undertrial was in custody. The HC directed it to be done forthwith. Desai said last rites
would be in conformity with the state’s pandemic SOP. The HC directed that all medical
and post-mortem reports be placed before it next Tuesday, when Desai said he would
make further submissions in the matter. Just last week, Fr Swamy had freshly petitioned
HC against section Section 43 D (5), UAPA which bars bail if a court forms prima facie
opinion that accusations are true. Swamy had also questioned the terminology ‘frontal
organisations’ in the UAPA first schedule, claiming its use by prosecuting agencies to
“arbitrarily” oppose bail pleas. The NIA had claimed that Bagaicha, an organization
founded by Fr Swamy to empower tribals, is connected with a frontal organisation of the
CPI (Maoist).
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NHRC seeks reports from Odisha on crime against women
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-reports-from-odisha-
on-crime-against-women/articleshow/84134965.cms

The National Human Rights Commission (NHRC) has asked the director general of
police (DGP) and the chief secretary of Odisha to look into the case of compensation to
a rape survivor from Malkangiri district and the steps taken by the state to check, control
and prevent crime against women within six weeks. The commission passed this order
on June 29 after hearing a petition, which was filed by human rights lawyer Radhakanta
Tripathy on August 14, 2017. He had alleged that a tribal woman was raped on the
roadside in broad daylight near the MV-84 village in Malkangiri district on August 9 that
year. The matter had come to light after a video of the incident had gone viral on social
media. He had said the incident had occurred when a tribal woman fell unconscious on
the roadside, prompting a tribal man to committ the crime in full public glare. No
compensation has been paid to the victim and the video of the heinous act has not been
stopped by the government, the petitioner had said in his prayer. After intervention of
the commission, the Malkangiri SP had submitted a report in this regard on July 11,
2018.
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ATTAITSRI ATATIT o TCET o HelT &let hl TAT &l WedH dhlal o TolT
AdIeT deheileh YT T TohdT JTEdTeT

https://www.jagran.com/news/national-human-rights-commission-chairman-calls-for-
adopting-new-technology-to-end-manual-scavenging-21802852.html
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WB: Ie1Ta aTe; §5 e # STieT 1aT) afel 31fasiia TR T g@sl R
37CTCHY T 3G, ATHA H & FREAR

https://www.abplive.com/news/india/west-bengal-atopsy-ordered-for-second-time-
abhijit-sarkar-who-died-in-post-poll-violence-two-arrested-in-the-case-ann-1936005
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Post-poll violence: NHRC
team meets Bengal DGP

Kolkata/Burdwan: An NHRC team on
Monday met Bengal DGP Virendra at Na-
banna on issues related to post-poll violen-
ce,asthe Calcutta High Court asked for are-
portfrom the rights body.

The HC on Friday had asked for a second
autopsy on BJP worker Abhijeet Sarkar.
NHRC officials discussed their mandated
presence at the autopsy with the DGP. Sar-
kar’s body was brought to Command hospi-
tal from the NRS hospital morgue. An
NHRC team went to Jamalpur in East Burd-
wan to contact victims’ families. They also
wentto TMC worker Bibhas Bag’'shome. Tnn

Fullreporton wwuw.toi.in
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84-yr-old activist Stan Swamy
dies in hospital waiting for bail

PRESS TRUST OF INDIA
Mumbai, July 5

PRIEST-ACTIVISTSTAN Swamy,
arrested underan anti-terrorlaw
inthe Elgar Parishad case,diedat
a Mumbai hospital on Monday
in the middle of his fight for bail
onhealth grounds.

The 84-year-old Jesuit
priest — possibly the old-
estpersontobeaccused yy,
of terrorism in India, as |
per his lawyer — had
beenonaventilatorsince -
Sunday after his health ™
worsened rapidly.

Dr lan D'souza, director of
the Bandra-based private Holy
Family Hospital, where Swamy
was undergoing treatment, and
the tribal rightsactivist’s lawyer
Mihir Desaiinformed a bench of
the Bombay High Court of his
death following cardiac arrest.

The bench, comprising Jus-
tices S S Shindeand N | Jamadar,
expressed shock over the news

and said it was ata loss of words
and hoped Swamy’s soul would
rest in peace. Swamy the oldest
among the 16 accused persons
arrested in the Elgar Parishad
case and, possibly the oldest in
India be charged under the
Unlawful Activities(Prevention)
Act (UAPA), the lawyer said.
Those arrested include
some of India's most-
res pected scholars,
lawyers, academicians,
cultural activists,and an
W ageing radical poet,who

N> then contracted coronavirus

in prison.

Condolences poured in for
the tribal rights activist, with
many bemoaning his demise.

The]esuit Provincial of India
expressed grief over Swamy's
death. Ina statement, it said the
priest had worked all his life for
the "Adivasis, Dalits, and mar-
ginalised communities so that
the poor may have life with dig-
nityand honour".
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Jesuit priest had just about recovered from Covid but suffered cardiac arrest on Saturday, was pu
on ventilator; arrested in Oct last year in the Elgar Parishad case, was fighting for bail ever since

Health check

@ SUDHABHARADWAJ
! She is 58, has multiple
b allments. Her family

members say her health
deteriorated duritég her stay injail,
and that she has developed arthritis
and a heart condition

ANAND TELTUMBDE
& At 72 he has pre-
< existing ailments, his
family has painted out,

adding inadequate facilities in prison
further aggravated his condition and
left him exposed to Covid

& HANY BABU
At 54, Babu developed
acute eye infection in

y/

Grim Reaper, not
state, sets Stan
Swamy freeat 84

MUKESH RANJAN AND SUDHIR
SURYAWANSHI @ Ranchi/Mumbai

JESUIT priest and tribal rights ac-
tivist Father Stan Swamy, arrested

would outweigh Swamy’s right
personal liberty” given the serio
ness of the allegations made agair
Swamy. “As such the old age and
alleged sickness of the applica

ee Q = N in connection with the Elgar would not go in his favour,” he saj
R Talojajail. He now has w/ Parishad case, passed away at a Prima facie Swamy had hatchet
Elt[!e vision '{'"‘*;“ d#? “r’é“‘-‘"L"& STAN SWAMY Mumbai hospital on Monday shortly “serious conspiracy” with membe
@is currently at Breach Candy at his before the Bombay High Court took of a banned Maoist outfit to cre:
own expense after testing Covid + 26 APRIL1937m5JULY 2021 up his plea for bail. He was 84. unrest and to overthrow the gover
GAUTAMNAVLAKHA Swamy had been languishing in  ment, the court had ruled, while

! npe Mumbai’s Taloja Jail ever since the fusing bail.
Q gﬁ;é;&;:g’}gg'ﬁ? v',l:wn National Investigation Agency (NIA) On Monday, when a bench col
. refused to accept a arrested him under the Unlawful Ac-  prising justices S S Shinde and }

parcel containing new spectacles for
him after the old one was stolen in jail

Tiruchy: Virugallur village in
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